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., to the~fespondents in 1983. It is also stated for the c
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(ajdgement of the division bench delivered by Shri )
. Justicelv. Neeladri Rao, Vice-Chairman)

yod

These two OAs (OA 330/91 & 343/91) are being e

ceasidered as similar points are involved. The appli-

cants herein are pattadars Qof the lands which were

.

acjuired either in entirity or in bart tor the purpose L

of ordinance factory. The A:P. State Government provided -
a scheme wheteby one member of the family which is

displaced because of the acquisition for the pufpose'

1 ' .0t Guvernment or the Corporation has to ke providead
o o T

~ith a8 job by the Goverument or the Corporation. ‘
: ,_\ .L- R .
In pursuance of the said efoueez-the Piscrict Collector,

‘Medak fequested the respondents to provide jobs for - o

Covy Vd A VoW A Ay
one member fromlpne family of-each—eof—the-pattadacse,

Thun it was stated by the District Collector that on

-

W.rouch estimate the lands of 672 pattadars were ‘ :
. . - . ‘ ;
acquired. Then the concerned Revenue Department veri- .

fied the records and furnished list of . 491 pattadars
I .

respondents that in 1988 another list of 518 pattadars .
was sent to them and therein it was also mentioned that
5%111 1398 pattadars are there and the list in regard

‘to them alSo will be furnished. It is stated for the

-, respondents that the 8rplicants herein are the pattadars
.@nd that their nimes were also found in the 1ist list

sent by the Ravenue Cepartinent,

But they were not provided

!
wit! jobs on the yround that they are not found suitable ;

fpr-thﬁ.ppsts of peon and unskilled labour r-spectively,

It is not stated as to what qualificaticns are to
be satisfind In regscd

4 to the unskillad lahour.,'ﬂence

it is Just and rroper to give a direction to the res;
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‘ y The General Manager, Ordinance Factory Pro;e;t, Ministry
'y | of Defence, Governmeént of India, Y¥eddumailaram, Medak .

District.
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to providé the applicant ir OA 343/41 an unskilled

Job when his turn comes.

If the applicant in OA 330/91 is having the

! t

requisite educational qualification, he has to be § e
provided with a job of a peon and _if he is not having
- 1

the requisite educational qualification, he has to

be provided with a job as' an unskilled labour when

. his turn comes,

Accordingly. these two OAs are ordered with

no consts. '
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Tuse advocate, CA>, Hyd.

2. One copysto Sri. Y.Suryanarayana,
.3, One copy to Sri. N.,V.Ramana, Addl. CGSC, CAT, Hyd.
A .
" 4, One spare copy.
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curallaram, medak Dist,
~cinsci for the applicant

|
Counged for the respondent
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date of decisfon : 20-9-93

_t Applicang

The Gereral Manader : . - . Y ‘?‘f'-
fronsnce Factory Project

Gevt, of Indie .
Respondent

e

R

Y. Suryanarsyana
Advocete -

»-

N.V, Ramana, Addl SC
for Central fovernment
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. H:n.'m%; JUSTICE v, P; ZLADRI RAO, VICE CHATRMA I

& RI MR THISUVZNZADANM, mEmBER (ADMINISTRATION)

i '
Judgeme nt .

. ‘ .
Justice v, Heeludri Rao, Vice Chairman )

Suryanarayana, learned counsel for the

azalis o wny Sri Wel s Réduna, learned counuel for Lhu

Y

10, 147/2/n of Kyasaram village, Dist, Medak,

tg tme extent of Re.1.30 belonging to

%6 a}i the displaced person%/b

"secons list as dependa

Ce L fxler Rraying fpr a direction to the -

-

ihe farher of the

ap licent vas acquired Por ths r-apcndantﬁx Ocdnance Fectory’

pIC‘iCu at ;ddumailaram

A scheme uas Permulated Por provid-
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ELuuse of the

The. name of the azdlicant was sgsent in the

nt of the land displaced Person, This

respondent to
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censider the case of the applicant‘rur sultability for
aapoitrent! for ary of the pusta borne on the raspondent's
foctory 48 per hié qualification and eligibxlity. ‘

T, 1t is stated for the applicent that he 18 qual ified
ualy too Group-D post. The case of the respondent is that
Grous-J pusts are being prou;ded only. to land displaced
persans and their éspencenus, end as and when the turn of
(ke applicant comes, his case will be considered for
GrQU'-““;-,L.

CPTER I vieu 6f1thl satid llatanﬂnL Por tha respondent, the

guas*!se of giving any~e#has direction amd not to pqouide

o ——

i
jone to putsidors tlll the lnnd diaplacpd persons and thaeir

e
el AR e e

dopondants ereg provided uith Jubs o pur thn uchann ' doau

A \. ]

Act arice. Hence, the only order that is to paJS is that '
tho ... onTeENt had to provide jobgy to the aprl;cant as and

when his turn comés. 3

. _~ is oroered accordingly. No custs, : 1
| : 4 .
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) Sentral Administrative Tribuzal
o Hyderabad Beach
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To ~ I
1. Trhe General Manager, Ordnance Factory Project
Ministry of [efence, Govt.of India,
ak chumailaram, Medak [ist.
2. Ons rLpy to Mr.Y.Suryanarayanda, Advocaty, wAT.Hnl .,
3, vne copy tc MIJN.v.Ramana, Adul. oLusC CAT.Hyd.
4. Cne cepy to Library, CAT.Hyd.
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: | Yecdumal Laram
< \ ' Dote;l2=11=1997,

. Th@ Geaneral Menwgsr,

5z Drddsnne Fachory Project,
: filndatry of Defenoe,

v Govgesdent uf {ndda,

‘ Vaduuaal lar pf, Medal (Huk.

Subi- Regquest ta appoint the petitioner
in the exsting vacancies and to
allow the petitioner to the interview
on 25«11-1997 and regards:

Respected S5ir,

. 4
) i I R.uethi Ram Heddy 5/0 ARdvi Haddy R/o

( Singapurem Willdge, ahankdrapally Mandal ReRe Diat. I am
submitting the few lines for your kind congideration as follows,
That your a?thoritlea have acquired the agrlcultural landa

L | belong to my family for your project development, and the

0 cartifigate nse been issued infuvour of me to provide the

job in your ?rﬁject, vide prgoevdings Nos a/313/4u/a? dated

16w§m1987. But till today no employment ia provided to me,

that I came to know that your suthorities are going to conduct

the interuie%s from 25=11-1997 to fill up tha vacancies in the
vacancies arised in yor project,
Therefore 1 request you kindly eent the ©all letter

‘to me for Lthe intervie along with others, and appoint me

in the existing vacancy of any post for which I am eligible
yndexr L.0.P, Suheme.

Thanking you 5ir,

Your's Obidiently,

Froam:e { R.athi Aam Reddy)
R.Sathl Ram Reoddy,

5/c Advi Reddy,
Singapurgm Villuge,
Shankarapully (M)
Rangs RAwddy District,
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Between

1. R. Sathigam Reddy

2. C. Agam eddy

3. B. Venkatesham

4. D. Sanga Reddy

S. G. Balraj .

6. S. Mank Reddy

7. S. Kantha Reddy

8. S. Rajendra Reddy

9. P. Venugopala Krishnaiah
10. R. Ramachandra Reddy
11. §. takshma Reddy

"12. Ki Ranga Reddy

13, S.-Gopal Reddy-
14;-M3. Ghouse -
15. G. Bunda Reddy
16. P. Sri Ramulu

. 17. G. Manikya Reddy

18. S. Prabhakar Reddy
and

The General Manager

. Ordnance Factory Project

‘Ministry of Defence
Govt. of India
Yeddumailaram.
Dist. Medak .

counsel for the applicants

"Counsel for the respondent

Coram
HON. MR, R. RANGARAJAN:;: MEMBER (ADMN.)

HON., MR, B,.S. JAI PARAMESHWAR, MEMBER (JUDL.)
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Applicants

Respondent
Saida Rao
Advocate

N.R. Devaraj
CGSC



" OA.SR.3848/97 dt.22-12-1997

_ Order
Oral order (per Hon. Mr. R. Rangarajan, Member (Admn.)

Heard Sri Saida Rao for the applicants and Sri N,R, Devaraj
for the‘respondent,.
1i There are eighteen applicants in this. QA. Only those -
applicants whose names afe in the list of Land Displaced

Parsons are to be provided with a job under the respondents

organisation, are-entitledrfor relief as given in the judgement

in this OA.
2. The applicants in this OA submit that thair names are
. nStU’L Qf s
borne in thaLLand Displéced Persons maintained by the ReSpon-

dent organization and that they are not called for the post of

Class v Unskilled Labourer., It is further stated that the

juniors are being called.

3. This OA is filed for a declaration that the action of the

respondentT in filling up the vacanciesz§killed Unskilled posts
arising in ‘the respondent Project Organizatidn with the outside
candidates without giving opportupity or-call letters of

]
appointment to the applicantsto any.post for which they are
. 1

Ralor T IS s .

eligible is illegal, arbitrary, and violation of LDP Scheme of
the respondent and violation of the Fundamental ﬁiohts of the
applicants and set aside the same. COnsequentlé,a furthec
direction is prayed to &b allow tﬁc applicants to the interview
to be held on 25-11-1997 and consider thcit appoiﬁtmentq&n any
vacancies for which the applicants are.cligible and for which
the respondent.. are conducting interview on 25-11-1997 by giving

first pfefercnce to the applicants in the LDP Scheme.

Je - L
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4. As stated earlier, only those applicants whose names

- find a place in the list of Land Displaced Persons maintained

by the respondent. organisation are eligible to get relief
in this-OA. It is stated thqt the applicénts have filed a
represeﬁéation)if not they':;%i file a representation immedi-
ately and on that basis their cases should be considered
for unskilled posts for which interview is being héld. If
the cases of the applicants could not be considerediin a
short period and if they could not get reply to their
representation the final results of the interviewshould not
be published until thenrepresentationsiﬂ-disposed of by the
M tefire mond 4ol
respondent. organisation and for those who fﬁlfil[&o be
called for interview,:}hey should be called for interview
béfore finalisation of the results of the interview to be
held on 25-11-1997.
S. With the above direction the OA is disposed of at the

admission stage }tself.woﬁﬂg-'

QW

(B.S. Jail Parames war) (R. Rangarajan)

_,,’ﬂfﬂember(Judl ) Member(Admn.

Pl —
Dated ¢ Decenber 22, 97

‘DiIctated In Open court
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Copy toi=
1?‘.‘1 The Gansral Mapager, Ordnancs Faeto;-_y Project, Ministry of Defence,

" Govtd of India, Yeddumailaram, Dist’d Medaky
2 One copy to Mri Saida Rea, Advocate, CAT.J, HYﬁliﬂ
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3i One sopy to Mril NiRWDevaraj, SriCG5Cd, CATdy Hydd

43 One copy to DRI(A)Y CAT, Hydd "
‘i One duplicated
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